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Ma thili and maay saints and salhus have
g:vea their sermons to the hum inity in
this linguage. The people of that ares
have beza forcsfully denaad.ng for the
mclusion of Mathilv langioge in  the
Eighth Schedule of the Coastitution for the
last twanty ycars. Tacrelore, bang a
public representative, | request the Ceatral
Government to coasider this matter of
including Maithili language in the Eighth
Schedule of the Coastitution of India.

(MR. DEPUTY-SPEAKER /n the Chair].

12.11 brs.

() Nreed to provide additiona! rallway

MHoes ln  Bllaspur district of Madhya
Pradesh.

DR. PRABHAT KUMAR MISHRA
(Junigl) : Mr. Depu'y Speaker, Sir, the
B laspur district in Madhys Pradesh is a
Harijan Adivasi dompated area. There
are six Members of Parliament from this
ares out of which there are in R jya
Sabha and three are 0 Lok Subha. Out
of these scats only our seat is general. It
proves that it s a Hamjun-Ad:vas: domi-
nited arer. This dstnict  provides coal,
aluminium, dolomite, cem:ot, elecirycuty
anj paiper in abanlance. This arca s
rch in mireral wealth. South-Eastern
Raiways lo:d 4700 wagons per day in th s
area and this area contribu'es 1/9.h part
towards the totil income of the Ralways.

In view of the above facts, | request
the Ceatral Governmen: to provide new
railway lioes in that a:ca which are neces-
s.ry for movement of traffic. When this
district contributes a major  portion
towardes the ra:lway income, the Bilaspur
must be connected with Jabalpur via
Munjeli Manila. This line should be
linked with Malaj Khand Copper reserves.
Similarly s0 many cement factories have
been set uwp ina row in Bilaspur and
Raipur dis:ricts. They should be connected
with Raipur from Champa via Pamangarh
10 case the heavy pressure on the Railway
lioe. A new raiway line should be laid
from Korba via Bilaspur to link it with
South India.
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{Translation)

(lli) Need to district the State Government
to ensure timely payment of compen-
sation to farmers for lnads acquired
for public use in the tribal d.strict of
Bastur in Madhya Pradesh.

SHRI MANKURAM SODI (Bastar) :
Mr. Deputy Speaker, Sir, in the district
of Bastar, land is acquired for the cons-
truction of Government buildings, rulal
roads and dams eic. but compensation is
pot prid to the farmers for 5 to 6 years.
The farmers effected by the projects pre-
pared for the welfare of the people sacri-
fice their own interests in the public
interest but are disappointed by the delay
in  getting compensation and therefore
become opposed to the popular projects.
Their papers keep shiflting from one table
to ano'her for ycars,

Hence, it is requested that the Central
Government should issue spec.fic- instruc-
tions to the Governments in this connec-
tion and advise them to lauoch a
camp.iign to decide pending cases of com-
pensation at the carliest and make pay-
ment with n a stipulaied period so that
Government coatinue (0 get full coopera-
tion of the peop e :n projects of public
interest 10 be taken n hand by the
Government in future and the backward
arcas make rapid strides const ntly.

[Transiation)

(iv) Neecded to Issue a commemorative
stamp in memory of Maharishi
Dadhichi.

SHRI MADAN PANDEY (Gorakhpur):
Mr. Deputy Speaker, Sir the fissiparous
teodencies are to-dav raising their heads
in the couniry and the lessons of unity
and iategrity of the country and social
wlerance given by our saints and seers
centur.es age on which the foundation of
a new India was laid by the naition buil-
ders now carry a quesuion mark.

The present Government has made
laudake efforts in presenting the lives and
teachiogs ol saints and seers n  various
ways before the country and the world.
Bringing out commemorative stamps on



